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[ Shri Nath Pai ]
all the time here and having some meel-
ing or the other.

SHRI KANWAR LAL GUPTA : It dep-
ends upon the circumstances.

12.07 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
MEETING OF BANGLA CONGRESS LEADERS
WITH PRIME MINISTER AND HOME
MINISTER

SHRT JYOTIRMOY BASU (Diamond
Harbour) T Call the attention of the
Prime Minister to the following matter of
urgent public importance and T request
that she may make a statement thereon:—

“The recent mecting of Bangla
Congress leaders with the Prime Mini-
ster and Home Minister and the repo-
rted decision of the Chief Minister of
West Bangal to resign.”

* We were expecting to receive a written
statement from the Prime Minister, but 1
regret to say that we nave not received any
written statement. We were entitled to a
writlen statement in this regard.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : The Chief Mini-
ster of West Bangal, along with another
Bangla Congress leader. ...

SHRI JYOTIRMOY BASU : On a point
of order. I had called the attention of the
Prime Minister and T have requested her
to make a statement, How does the Home
Minister come in 7How does the Home
Minister butt in 7

AN HON. MEMBER : Any Minister
Can answer.

SHRI JYOTTRMOY BASU: T have
called the attention of the Prime Minister
and we expect her to answer. We are not
anxious to hear the Home Minister,

SHRIT HEM  BARUA (Mangal
dai) : The calling-attention-notice is direc-
ted to the Prime Minister, andit for the
Prime Minister to reply.

SHRI JYOTIRMOY BASU : Shri Y. B.
Chavan may be aspiring to be the Prime
Minister but he is not the Prime Minister
of India now.

-MR. SPEAKER : Who reads
dose not matter.

it out
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THE PRIME MINISTER, MINISTER
OF FINANCE MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMA I INDIRA GANDHI) : 1
can read it. There is nothing much.

SHRI JYOTIRMOY BASU : We do not
know if Mr. Chavan has been made the
Prime Minister. if he has becn made so,
then we can accept it,

SHRIMATI INDIRA GANDHI : The
Chiefl Minister of West Bangal along with
another Bangla Congress leader met me
and the Home Minister on the 12th March.
The Chief Minister apprised us of the
situation in West Bengal, and informed us
of the decision of the Bangla Congress that
he should submit his resignation from the
Chief Ministership.

SHRI JYOTIRMOY BASU : Arising out
of what she has said, she has managed to
omit @ number of things. With your permi-
ssion, may [ make clear those things? It
has come out in the press that the Governor
is wanting a certain confirmation in that
regard. May 1 say that in Madras in 1962,
the UDF had a strength of 172 against the
Congress’s 152 in a House of 376, and yet
the Governor, Sri Prakasa invited the leader
of the largest party in the Assembly to form
the Ministry? He did not ask for any
proof that he has the majority but left it
to the legislature which met after a long
period of one and a half months. Here,
in West Bengal, where the leader of the
largest party, namely Shri Jyoti Basu has
offered to test his majority in the legislature
within two days, should he not be invited
to form the Ministry and thus take reco-
urse to the only correct and infallible
test, or will a different standard be adop-
ted because the largest party in the West
Bengal Assembly does not happen to be
the Congress Party?

MR. SPEAKER : Let him not read out
from a prepared statement, but let him
ask a question,
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SHRI JYOTIRMQY BASU : My ques-
‘tion is this. Will a different standard be
adopted becausc the largest party in West
Bengal does not happen to be the Cong-
ress Party 7

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : The Chief Minister has fot
resigned. So, where is the question of
inviting him or not? The Chief Minister
has not resigned. Unless he has resigned,
there is no question of inviting anybody.
These are all hypothetical questions.

SHR1 JYOTIRMOY BASU : The Prime
Minister had said to Mr. Jyoti Basu that
no elections would be held prior to 1972,
even if President's rule is imposed, that
is, the Government conducted by the
House will rule.....

SHRI BENI SHANKER SHARMA
(Barka) : These are all hypothetical
question.

SHRI JYOTIRMOY BASU ; The Prime
Minister had said to Jyoti Basu that even
il the Assembly were dissolved now, there
would be no election before 1972, Under
what authority did she say so? Under what
rule did she say that? Another thing is that
they are deploying the Central Reserve
Police and the Army, keeping the Home
Minister therein darkness. This is all being
done between Shri Y. B. Chavan and Shri
Ajoy Mukerjee. Will she confirm or deny
this?

st W weT @R (qTEEE)
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CHENGALRAYA  NAIDU
When the Chief Minister

SHRI
(Chittoor) :
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has not resigned, how do all these question
come up?
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SHRIMATI INDIRA GANDHI : May
I submit that what the hon. Member has
said does not arise from my statement?

SHRI JYOTIRMOY BASU : The Prime
Minister has said to Mr. Jyoti Basu that
even if the Assembly were dissolved, no
clections would take place till 1972,
Under what anthority did she say that ?

MR. SPEAKER : The Hon. Member
should have been satisfied when the Prime
Minister has categorically replied that
these things do not arise out of the state-
ment. So, why is he insisting on these
things?

SHRI JYOTIRMOY BASU :1 had a
sp_ocnﬁc question, She has said that no ele-
ctions would be held before 1972 even if
the Assembly were dissolved. Under what
rule or authorjty did she make that state-
ment?

MR. SPEAKER : How does it arise out
of the main statement ?
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(st dfraros Fady)
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SHRI E. K. NAYANAR (Palgat) : On
a point of order. Day before yesterday
when the C. R. P. question was riased here,
you did not allow it to be discussed, what
itis doing in Kerala and the incidents that
are taking place inside there, but now you
are allowing what is taking place inside
West Bengal . Itis an internal problem of
the State. How are you allowingit? How
are you adopting different standards?

SHRI D. N, PATODIA (Jalore) :
The Chief Minister of West Bengal has not
resigned, and therefore the Member is
thoroughly entitled to speak about what
is happening there. This is no poini of
order.

SHRI P, GOPALAN (Telicherry) :
We have no objection to discuss the law
and order problem in Kerala or West Ben-
gal if a motion is brought before the
House, but how can this particular item
be discussed about the law and order
situation prevailing in West Bengal?

MR, SPEAKER : [ have nothing to say
about the C. R. P. I have not allowed that,
but in case something comes out of the
reply she gives, then the question may
arise,

SHRI P. GOPALAN : How are you
allowing the internal situation of West
Bengal to be discussed here when you disa-
llowed day before yesterday discussion of
the internal situation in Kerala?

MR. SPEAKER : There is no question
of C..R. P. here.

st wEToR e mw@w
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SHRI Y. B. CHAVAN: Naturally when
the Chief Minister apprised us of the situ-
ation, he repeated what he has said in
public about the situation in West Bengal
and naturally there was no occasion for
the Government of India to take any
steps.

SHRI E. K. NAYANAR: Why should
the Prime Minister issue a statement regar-
ding West Bengal in Cochin ? Ithas a
appeared in the Indian Express.

SHRI S. KUNDU (Balasore) : On a
point of order. When a question is specific
the reply must be specific. You must
protect us. Yourduty is so see that we get
a specific reply to a specific question. The
Home Minister said that the Chief Minister
told him what he has said in the public.
Are we supposed to know what the Chief
Minister has said in public. The answer is
not proper according to the rules of proce-
dure of this House.

SHRI E. K. NAYANAR : The Prime
Minister issued a statement yesterday from
Cochin . ., , (Interruptions.)

MR. SPEAKER : There is no CRP
mentioned here. It was a meetiug between
the Prime Minister and the Bangla Congress
Leader. . ., (Imterruptions),

SHRI §. KUNDU : Mr. Speaker, you
should consider my point of order.

MR. SPEAKER : That wasnot a point
of order,

SHRI BEDABRATA BARUA (Kaliabor):
The events taking place in West Bengal and
the way they are happening involve larger
issuss with which this House and this
Government are also concerned. Whether
law and order had broken down and
whether there has been an incerase of
criminal activities is a matter which the
voters and the people of Bengal have to
decide. But at the same time we could not
help commenting on the peculiar composi-
tion of the United Front where the Home
Minister enjoys a status where even thc Chief
Minister is helpness. Coming to the con-
cern of the House, regarding good Govern-
ment in the West Bengal the pointis
whether the political parties in West
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Bengal have the confidence of the people,
have the strength and capacity to give good
government to the people lher_emd are
prepared to do so, so that there isat least
a less lawless situation in West Bengal. In
view of that the initiative that has been
taken by the Prime Minister or the Home
Minister to try to give a less lowless
situation in West Bengal so that there
will not be a breakdown in the law _u?d
order situation in Bengal is a good inili-
ative. May I ask the Prime Minister what
she had in the back of her mind when‘lhc
requested Mr. Ajoy Mukerjhee
as also Mr. Jyoti Basu to come and
meet her here? May 1 know if the Govern-
ment is thinking in terms of convening a
meeting of all the Leaders of Bengal whe-
reby all parties may co-operate to give
good Government and thus prevent chaos
in Bengal?

SHRIMATI INDIRA GANDHI : There
is nothing sinister at the back of my
mind. The only purpose was to try to get
to know at first hand what those leaders
thought of the situation in west Bengal.

SHRIE. K. NAYANAR : You issued
a statement from Cochin. ...

SHRIMATI INDIRA GANDHI : I have
issued no statement. 1 may have replied to
questions put to me at the airport or eles-
where,

SHRI SAMAR GUHA (Contai) : Ona
point of order,

MR. SPEAKER: Bverybody says some-
thing on a point of order. I am be coming
completely helpless,

SHRI SAMAR GUHA ! If you say that I
am not entitled to rise on a point of order.
I shall sit down, The point is whether the
Prime Minister or the Home Minister is
entitled to mislead this House by making
evasive statements, saying that everything
is fine there. Tomorrow something very
scrious may happen in west Bengal and
hundreds of lives may be lost. It is the
responsibility of the Prime Minister and
the slome Minister to acquaint this House
and the country "as to what is actually
happening. She says she wanted to koow
from the Chief Minister. Naturally she did
mot ask him to come .... (Inetrruptions)
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MR, SPEAKER : What is the point of
order in this?

SHRI SAMAR GUHA : Therefore itis
the responsibility of the Prime Minister
and the Home Minister 1o aquaint this
House and the country of the real situa-
tion there. These are evasive statements
they are making here,

MR. SPEAKER : Thisis not a point of
order,

SHRI D.N. PATODIA : Sir, I respect-
fully submit before asking my question
that the very fact that the Chiel Minister
of West Bengal has decided to resign arises
out of the situation prevailing in  West
Bengal, Therefore, it would not be proper
for the Chair to shul out discussion with
regard to the conditions prevailing there.

MR. SPEAKER : Aska question, No
debate. Put a question straightway.

SHRI D.N. PATODIA : You will have
to permit it. The issue is very important.
You have allowed such things earlier, and
why do you shut it out only for me? Now,
Sir, the circumstance under which the Chief
Minister has decided to resign and the
manner in which the situation has been
handled by the Central Government over
all these months raise a fundamental issue
of the functioning of the federal govern-
ment in this country. At what stage is the
federal government expected to intervene
and act in such matter?, The problem in
West Bengal is not a simple problem
of law end order. It is a problem of deli-
berate, determined conspiracy in which
some ruling parties of that State and the
Home Department of that State are iivo-
Ived, a conspiracy determined to wreck the
Constitution in which foreign intere ts are
involved. (Interruptions)

Therefore, I would like to know whether,
while discussing the matter with the Prime
Minister and the Home Minister, the Chiel
Minister of West Bengal confirmed that
the situation in West Benmal was such that
it was no longer possible for him 10 con-
trol the law and order situation, where
molestation of women is being indulged in. .
(Interruptions)

SOME HON. MEMBERS:
Shame, \Interruptions).

Shame.
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MR, SPEAKER : Please put yourques-
tion,

SHRI D.N. PATODIA : I am referring
to the discussion, the Chief Minister had
with the Prime Minister. You will have to
permit me. Sir, 1 want to know whether it
is a fact that in the course of the last 11
months, there have been as many as 800
murders and as many as 900 dacoities. 1
want to know whether this was discussed or
not. I want to know whether all these thi-
ngs were discussed. Whenever these matters
are referred to, the Home Minister and the
Prime Minister come out with a statement
that they are ‘Deeply, Concerned” about
the situation, What does this *‘deeply con-
cerned ‘" mean, Sir? It is asif two persons
have been killed in a remote corner of the
earth, as if West Beagal is not part of our
country. What for isthis Home Ministry
here? What for is the Central Government
here? If such important matters are avoid by
treating them to be simply State subjects,
then, for taat porpose, every inch of India
beloug to our State or the othe:sand every
problem of the country can be converted
as a problem ofa State. What are Home
Ministry and the Central Government
here for 7 (lmterruptions) 1 want to
know what exactly is the dividing
line. and at what particular point of
time the Central Government is expected
to act in the matter of the States. I want to
know wheather the Central Government, the
Prime Minister and the Home Minister-
think that a dangerous siluation involving
break down of law and order has not prevail
in that State. (Interruptions)

MR SPEAKER : [t Is 100 long a que-
siion.

SHRI D. N. PATODIA : Was it not
enough reason for the Central Government
to act when the Chief Minister himself has
admitted the grow ing lawlessness and his
inability to control the situation ? was not
the Central Governinent justified to act
when the civit liberties enshrined in the
Constitution were not being protected in
State? Isit not a fact that the inspiration
and the instructions in that State came for
outside India, from countries like China
and Russia ? (Jaterruptions) [ want to know,
in view of the situation prevailing in that
State, what prevented the Central Govern-
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ment from acting in time ? What was the
reason for the delay to such an extemt ?
I want to know, whether the Central Gove-
rnment made an attempt for a reapproche-
ment between the CPI and the CPl (Mar-
xist)? is it a fact that they are af-aid of the
communist party, that they are afraid of
the CPI (M) and therefore they did not 1ake
any action in this matter? (/nterruprions)
My last question is, are they prepared to
give an assurance to this House that in
case President’s rule is imposed, the Central
Government will see to ic that there is no
haste in Yolding :nid-term elections and
the situation will be permitted to stabilise?
(Interruptions)

SHRIMATI INDIRA GANDHI : As far
as the first question of the hon. member
is concerned, whether the details of the
law and order  situaticn were discussed
with the Chiel Minister, they were not dis-
cussed in detail on this occasion,

SHRI D. N. PATODIA : Were they
discussed with the Home Minister? The
Home Minister is a ware of all details.They
were discussed with him, (Izrerruprior s)

SHRIMATI INDIRA GANDHI : hi.
not a fact that Thave made any attempt
to have a rapproachement between the CPI
cnd CPM; that is their affair, whether they
hawve it or they do not have it. If President
rulc becomes necessary, naturally I am sure
all steps will be taken to maintain law and
order.

SHRI D. N. PATODIA : My principal
question remains unanswered : In such
matiers what is the dividing line at which
the Ce.itral Government thinks it necessa-
ry to act ? (Inferruptionsy, What for is the
Home Minister and the Central Govern-
ment if they are not prepared to action
such a situation?

MR. SPEAKER : You please sit down. I
will not allow youto go on like this.
(Interruptions)

SHRID. N, PATODIA : She is prepa-
red to answer. [tis the most important
question of the whole matter. What is the
dividing 'ine at which the Central Govern-
ment must act? Why are we sitting here ?
What is the function of the Central Gove-
rament and the Home Ministry? (Inferrup-
tions)
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SHRI BAL RAJ] MADHOK (South
Delhi): The Prime Minister is prepared to
reply. The situation has so developed in
West Bengal that it is becoming another
Vietnam (Interruptions)

SHRI J. B. KRIPALANI (Guna): I do
not want to ask a question. [ want some
information,

MR.SPEAKER: The procedure is, when
a member's name is not here, he cannot

ask a question.

SHRI Y. B. CHAVAN : Mr. Patodiais
asking this question not only on this occa-
sion, but he has asked it many times
carlier also.

SHRI D. N. PATODIA : You have no
answer 10 it,

SHRI Y. B. CHAVAN : There are cer-
tain situations for which no immediate
answar can be found. We have always said
that the situation in West Bengal is some-
thing over which we are all concerned and
it is someting very serious, no doubt. But
at the same time, the Central Government
is not expected to just jump into it, beca-
use ultimately we have to see that a demo-
cratically constituted legislature is functi-
oning and as long as itis there, how do
you expect me to say that we are prepared
to do this or that? There cannot be any
criteria or mathematical proposition laid
down for the Government of India to
take any particular position. Itis a que-
stion of making a political assessment of
the situation. You may disagree with me,
but this is the basic position.(Inrerruptions)
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SHRIMATI INDIRA GANDHI : I do
not desire to evade the questions put by the
hon. member. Firstly, he asked whether 1
was encouraging the Chief Minister of West
Bengal in something and later discouraging
him.. .

sit vy femd ;. K A =Afafes
AT 98T 8, FEHT Af6iEE gav Afxd

SHRIMATI INDIRA GANDHI : | have
not interferred with the functioning of the
Chiefl Minister in West Bengal in one direc-
tion or another. He is the Chicl Minister
and it is for him to handle the situation
with the other constituents of his U.F.

Secondly, the question asked was whether
I made a staiement about the Cong. (O)
having any conmection with ihe Marxists.
What I said was that | had heard some-
thing like this. I had qualiied my
remark by saying that I did not know
about this, but it had been mentioned to
me in West Bengal a3 well as in Kerala.
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St waT W™ T ;e wdvew, aw
aew  fafreex dfedve wd & &
Tk T H T gy P o gAY
wifgr—a ga¥ fedew qammd |

SHRIMATI INDIRA GANDHI : T also
said that T had heard some such complaint

much earlier, in the 1967 clections. (Inter-
ruptions).

wimy fomd MY qer fr e
s 3t sferar v smare W g ?
% ofeiea o afew w22

SHRIMATI INDIRA GANDHI : With
regard to the third part of the question
i.e. did I send for Mr Jyoti Busu, 1 would
say that I did phone to Mr. Jyoti Basu to
ask him ahout certain matters because dif-
ferent people were saying different things
about his attitude in the" present crisis. I
asked whether he would come here. He
suggested that since many parties were con-
cerned with the U. F. it would be more
useful if all of them were sent for and if
we could have combined meeting with them
all. 1 said, it may not be possible. Then
he said,*“In that case why don't you come?"
Isaid that is also not possible because of
the budget session of Parliament. But I
said 1 would put this matter to the Chief
Minister and if he considered it necessary
for us to meet more people, we would
think over the matter. (Interruptions).

DR. RAM SUBHAG SINGH (Buxar) :
It is the Cong (1) that is responsible for all
this trouble and mess in West Bengal. ( Jn-
ferruptions).

ot wy femd  BY ww w7 9w
Y At | A5 gAY AT B ow -
fafes w7 qa1 fr widw svew ¥ 39
gt A1 swfwa s 8 gAwT wmaTe
wur & formsr wamw faesrr wifgo
(o) .

SHRI BAL RAJ MADHOK : There is
a very serious allegation against a respon-
sible party in parliament and she must take
the House into confidence and tell us as
to what is the basis of her information....
(Interruptions)

MARCH 16, 1970

Leaders Meeting with
P. M. ere. (CA)

ot vy femd : wsow  wrEm, A9
QETF WAT ST § waTa oAy )

MR. SPEAKER : She has already re-
plied.
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off ay fomd T FET IR
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MR. SPEAKER : I have no’objection if
she wants to add anything to what she
has said.

SHRIMATI TARKESHWARI SINHA
(Barh) : In Cochin the Prime Minister has
made a definite statement, Now she says
that somebody told her. The Prime Mini-
ster making this kind of an allegation and
not substantiating it is unfair to the coun-
try. Let the Prime Minister tell the House
as to what exactly is her source of informa-
tion......(Imerruption). She cannot make
unsubstantiated  statements and get away
with it.

ot 7y femd e wEnwm, A
gy weY & oA famEmmar fR g%
Iq sfwgrr &1 AT |97 U A
g & 7 WU AR AUA ® ATHHATIEG] HT
o wawd § 7 ¥ faww wmden @
fe 7% wwr &1 3o faw . | (sowam) |

MR. SPEAKER :
one...... (Interruption)

I cannot force any

sty femd : seaw wgrem, W
ont 7 &g ) AT € 41 F weIT
arEz WTH ATET ... (wrwemw)..

MR SPEAKER : I had never o wind
this bell before but 1 had to wind it five
or six times during the Question Hour

today.

SHRIMATI TARKESHWARI SINHA :
General Cariappa’s statement was brought
up here on press report. Do you think
that the Prime Minister should get away
with this kind of an allegation? How can
you allow that? It has appeared in the
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press. She must ecither substantiate it
and clarify. . ..(Interruption)

st wy fem® ;. semw wEvew, fw
41 % =T WY ATIZ ATE ATEC

‘*a question may be asked for the pur-
pose ol oblaining information om a
matter of public importance”,

A question has been asked:

AT JBT AT § I d@w F |
qur & fe I% wiwam & afew e 2
sare’ F@rE 7 oar AT WIETC FAAm
ar fer &ar vz 2 fr wrf afaw 78 2
#7 gt ¢ fs s A% Foe aTav s
g A T 3w wvy w1 ATREIfEEl &7
gowA AwAT § 7

SHRIMATI INDIRA GANDHT : 1 made
no allegation. Tdid say that 1 had heard
something like that......(Interruptiony. If
they say that it is not true, I am prepared
to accept it. .As to whether I regard my-
self as an enemy of any party, T do not re-
gard myself as cither an encmy or a friend
of any party as such. It is a question of
policies and the steps which any party takes
or does not take. 1 sometimes criticize
otherparties also. [ do not criticize them
in general or everything about them; ]
criticize a particular issue where I think,
they are doing wrong. In that way there
arc things which the Marxist Party are
doing which T consider wrong...... (Inter-
ruption).

DR. RAM SUBHAG SINGH :The
Prime Minister goes to Cochip at State ex-
pense and the Food Minister goes to Guja-
rat and enjoys State hospitality but in the
course of that talks about dismantling the
Government of Gujarat. It is most objec-
tionable...... (Interruption). Itis due to
Cong (I) and her leaders that an ealire
mess has been created in West Beogal.

PHALGUNA 25, 1891 (SAKA)

Leaders Meeting with 242
P. M. etc. (CA)

12.45 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORTS OF HUNDUSTAN ORGANIC
ChemicaLs LTp. BomBay, INDIAN Druas
AND PHARMACBUTICALS Lab. New Devur

AND  DevsLopsenT COUnOmL rOR
DRUGS AND PHARMACEUTICALS

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D.R. CHAVAN) : Téeg 10
lay on the Table—

(1) A copy each of the following papers
under sub-section (1) of section 619A of
the Commission Ast, 1956:—

(i) (a) Review by the Government on
the working of the Mindustan
Organic Chemicals Limtted,
Rasayani, for the year 1968-69,

(b) Annual Report of the Hindus-
tan Organic Chemicals Limited,
Rasayani, for the year 1968469
along with the Audited Accounts
and the comments of the Comp-
woller and Auditor Genersl
thereon. [ Placed in library, See
No, LT-2858(70 |

Review by the Government on
the working of the Indian
Drugs and Pharmaceuticals
Limited, New Delhi, for the
year 1968469,

(i) (a)

{b) Annual Report of the Iadian
Drugsa ad Pharmaocutic als Lim-
Hed, New Delhi, for she yoar
196869 along with the Aundited
Accounts and the comments of
the Comptroller and Auditor
General thereon. | Placed in
Library, See No. LY-2698/70 )

(2) A copyel the Ansusl Report of
the Development Council for Drugs snd
Pharmaceuticals for the year 1968-69, under
sub-seotion (4) of section 7 of the Indus-
tries (Development and Regulatiom) Act,
1951, [Placed in Library. See No. LT-2859/

b



